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FINAL ORDER NO. 11443/2023 
 

RAMESH NAIR : 

 
 Shri Akshit Malhotra learned Counsel appearing on behalf of the 

appellant submits that this appeal was filed by M/s. Essar Steel India Limited 

which has been taken over by the present appellant M/s. Arcelor Mittal 

Nippon Steel India Limited as per NCLT order by which resolution plan was 

approved in favour of M/s. Arcelor Mittal Nippon Steel India Limited.  He 

submits that as per NCLT order dues against M/s. Essar Steel India Limited 

have been extinguished.  He further submits that in the appellant’s own 

case, this Tribunal has already passed an order reported as CCE & ST, Surat 

vs. Arcelor Mittal Nippon Steel India Limited -2023 (2) TMI 231 – CESTAT 

AHMEDABAD.  He requests to follow the said order and dispose the appeal 

accordingly. 
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2. Shri Prabhat K. Rameshwaram, learned Addl. Commissioner (AR) 

appearing on behalf of the Revenue fairly concedes that this Tribunal has 

already taken a view in the appellant’s own case as cited by the learned 

Counsel. 

 

3. On careful consideration of the submissions made by both the sides 

and perusal of record we find that erstwhile appellant Company M/s. Essar 

Steel India Limited has been taken over by the present appellant M/s. 

Arcelor Mittal Nippon Steel India Limited as per NCLT Order dated 

23.10.2018 and the resolution plan under IBC-2016 has been approved in 

favour of M/s. Arcelor Mittal Nippon Steel India Limited. 

 

4. Considering this position, this Tribunal has already disposed of the 

appeal in the appellant’s own case reported as CCE & ST, Surat vs. Arcelor 

Mittal Nippon Steel India Limited -2023 (2) TMI 231 – CESTAT AHMEDABAD.  

Therefore, following our earlier order, we are of the view that this appeal  

can also be disposed of on the same line to our aforesaid order.  

Accordingly, this appeal is dismissed as infructuous. 

 

 (Pronounced in the open court on 05.07.2023) 

 

 

            (Ramesh Nair) 
             Member (Judicial) 

           (Ramesh Nair) 
             Member (Judicial) 
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